
CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

ORIGINAL APPLICATiON NO. 890 OF 2006 
CUTTACK, THIS THE 29' DAY OF October, 2007 

Sn Biswambar Dehun .............................. Applicant 

Vs 

Tirnon of india & Others ...................Respondents 

FOR INSTRUCTiONS 

Whether it be referred to reporters or not? 
Whether it be circulated to all the Benches of the Central NO 
Administrative Tribunal of not? 

"(MM.R~M100-HTY) 
VICE-CHAIRMAN 



CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

ORIGINAL APPLICATION NO. 890 OF 2006 
CUTTACK, THIS THE 2.9"  DAY OF October, 2007 

CORAM: 
HON'BLE MR. M.RMOHANTY, VICE-CHAIRMAN 

Sri Biswambar Dehuri aged about 29 years, son of Late Sat ananda Dehuri, 
Village- Kauriapal, P.O. Belapada, P.S. Dhenkanal Sadar, Dist. Dhenkanal. 

Applicant 

Advocate(s) for the Applicant- M/s. P.K.Nayak, A.K.Sahoo, S.Pjena, 
B .P.Nanda 

VERSUS 

Union of india represented through the General Manager, East Coast 
Railways, Rail Vthar, Chandrasekharpur, Bhubaneswar. 

Senior Divisional Personnel Officer, East Coast Railway, Khurda Road 
Division, P.O./P.S. Jatni, Dist. Khurda. 

Section Engineer (P.Way), East Coast Railway, Dhenkanal. 

Respondents 

Advocates for the Respondents— Mr. K.Ojha 
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None appears for the Apphcant nor the Applicant is preseuL F-ioever 

MrS K ( )ihA Aslanding Connsel tor the Railways is present. A copy cit liiis 

A has afteadv heen siipnhed to h,ni, 

	

7 Ncin-consideraiicin of the reneated renresentanons ol the Apt 	iL 

f(Anlilling Co011)WSS14
,
111,1te empcivment trer 1he rens(-)n of premnliire death of Ii 

hqiher i dm-d )S,110 1 	41  S 04 	 o oi is the siihiect mafler of the ri-en 

)riguii1 Annhc'aticin tiecl under Sec1cin 119 cit the Adnunisi ralive ri hunak 

Act. YXD. 

Nn-corisideralion of the vne1ances made throiwh representation 

by the executives al the earhest opportunity has heen deprecated h' the 

Hon'hle Apex (ourt time and again and it would sutice to (110te  one 

decision ot' the Hon 'He Ape' Court rendered in the case Of SS I'athore V 

state of Mndhva Pradesh (reported in AIR 1990 SC I ) wherein Their 

I.ordships have observed as imder- 

Redressal oF grievances in he ha rd.s of the departmental 

auu1011ue Lakes ai unduk wug inie. nat i so on aecowit ut 1.11C 

tact that n aitennon is i'dinrinl'v hesloed over these matters and, 

tlic ace uu cutisideted to D go cininenial busitws ol' subsune. 
his appronch has Iti he dept ec9led and a utho, ii icc on 	ricifli 

1 	esLcU LU Uispuse oi appeais Uliu 1eVIofls ifiluet the 5e1\ Ice i'.U1c 

tliiist cus!)flse 	such m'irters as expedniouslv us possible ( rdinanh 

a ptuou Ui airce U) '!\ P1UuitiI 'nou'd bc tie oUuI W111i. liiztouiu 

dsqp$me the sYstem anJ keep the mhik servant away. troma 

(eniphnsic sut!)flIe1'. 



4. in the above view of the matter. 'without entering into the merits of the 

matter. this case is hereh disposed of. at the admission stage. by calling upon 

the Respondents to consider the grievances of' the Applicant (as raised in his 

represenlations and in the present ()A) and pass a reasoned order by the end 

ot January 2009. 

5 send copies of this order to the Applicant and to all the Respondenis 

with copies of the ( )riginal Application to the ResNo,2 & 31 ) in the addresses 

qiven in the O.A. and free copy of this order he handed over to 

Mr 5K ( )jha1 d. Standing (ounsel for the Railways. 

(o) 

VICF-( - `H A t R. MAN 


